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In the Central Administrative Tribunal

!

s e ! Calcutte Bench ..
™ T emm—— .
/ R
o ‘MA_67 &f 19099
T MA 68 ef 1099
(CA™ 840 &f 1997)
Present : Hon'ble ¥r., D. Purkéyastha, Juéicial. Member
Anitava Chekraberty
| - VS -
‘Eastern Railway
Fer t he Applicant Mru,&@C} Dhargupta; Advocate
o) _ : o ‘ .
* - For the Respendents: NNr. P.K. Arsra, Advecate
Heard on : 23-2-1999 | Date of Judgement : 23-2-199¢
| ; ORDER |
Id. Advecate Mr, Dhargupta on behalf of the epplicent submits ‘
that Mr, B.K.F. Karan. is unable to attend the Court te-day. 3o, he
has been given instructimn te seek'adjeurnment in this case. 1d. :;
Advocste Nr. Arora en uehalf of the reSpandents submits that the cas@ &
=
cannst be heard in absence of Mr. Ksran since Mr. Dhargupta did not.

submlt Vekalatnamea 1n_suppert of the appllcant.

2. | I find that the case has been f iled by the appliéant for
rest@ratlen ef the erder of dlsmlssal paSbeP by this Tribunal on

2.1,98 Statlnﬂ greunds therein. From the grounds it is feund that
appliCont was ill and ILd. Adv@caté of the applicant could not appear

in the Ceurt due te disruption eof train service, He alse filed ansther
application fer condanatlJn of delay in filing applicatien fer resterdtlun\
(BRearing Ne.é? of 99). I have geone thnn@h beth the appllcatlan bearlng Na.m
@@367/99 and MA.68/99., I flnd that there is sufficient cause fer restera-

tion of the applicétion on'the grounds stated thereins Therefore, the

condenation of delay as prayed‘fér is allowed and order ef dismissal has

P4 » ’ CQntd. ..



